“1 TEM NO. 53 COURT NO. 8 SECTION Xl I A

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Cl VIL APPEAL NQ(s). 667 OF 2001
GOvVT. OF A P. Appel lant (s)
VERSUS

N. LAXMAN & ORS Respondent ( s)
WTH Civil Appeal NO 668 of 2001
(Office Report for directions)
Dat e: 20/03/2009 These Appeal s were called on for hearing today.
CORAM :

HON' BLE MR. JUSTI CE R V. RAVEENDRAN
(I'n Chanbers)

For Appell ant(s) M. Manoj Saxena, Adv.
M. Rajnish Kr. Singh, Adv.
M. Rahul Shukla, Adv.
M. T. V. Ceor ge, Adv.
M. K Ram Kumar

For Respondent(s) M. Anupam Lal Das, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

M. Rahul Shukla, Addv. appearing for Sh. T.V. George,
Adv. Learned counsel for the State of Andhra Pradesh subnmits that

both the appeal s have becone infractuous. Both the appeals are
di sm ssed having infractuous.

(Mani sh Vat s) (Anand Si ngh)
Sr. P.A Astt. Registrar

(Signed order is placed on the file.)
IN THE SUPREME COURT OF | NDI A

ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 667 of 2001

GVT. OF AP. APPELLANT( S)

Ver sus

N.LAXMALN & ORS L. RESPONDENT( S)
W TH

Cvil Appeal NO 668 of 2001



CRDER

M. Rahul Shukla, Addv. appearing for Sh. T.V. Ceorge, Adv.
Learned counsel for the State of Andhra Pradesh submits that both
t he appeal s have becone infractuous. Both the appeals are disnissed

havi ng becone infractuous accordingly.

.......................... J.
( RV. RAVEENDRAN )

New Del hi ,
March 20, 2009



